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Shri K.N. Aggarwal,
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The Executive Engineer,,
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Hauz Khas, New Delhi

Shri M.Shanker, Secretary,
Ministry cF Urban Development
and Poverty Alleviation,
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Learned counsel heard.

Applicant's OAr653/2002 was disposed 0"f vide orders

dated 10.4.2003. Learned counsel seeks arid is allowed to

withdraw CP—80/2004 with the liberty to take recourse to

legal remedies afresh, if any.
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